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Hon'ble Mr. S «K-I « Nagvi, JM

Hon'ble Mr. s . Bigswas, AM

For aprlicant no representation. For respondents
Sri G.P. Agrawal.

This OA. was filed in person by applicant,
Sri Ssurendra Nath Sirothia/in the year 1993.)95 per qQrder

dated 3 <9 -937 ‘Zﬁe applicant was directed to satisfy
the Tribunal on the point of limitation but the
applicant did not appear thereafter. <The pleadings
= show that cause of action accrued in the year 1986
and the O.A. has been filed on in september 1993 and
therefore grossly barred by limitation of time /as

provided under section 21 of the Centrazal Administrative

& pesatl- dq‘

s
Tribunaljs/hct and/the petiticn results to be dismicssed

on this ground alore. Dismissed accordinglye
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